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"THE U. P. SUGARCANE CESS (VALIDATION) -
‘ ACT, 1961

No. 4 OF 1961

[21st March, 19611 000

An Act to validate the imposition and collection of cesses on
' sugarcane under certain Acts of Uttar Pradesh.

'BE it enacted by Parliament in the Twelfth Year of the Republic
of India as follows:—

1. (1) This Act may be called the U. P. Sugarcane Cess (Valida- Short title
tion) Act, 1961.

and com-
mencement.

(2) It shall be deemed to have come into force on the 3rd day of
February, 1961,

2. In this Acf,——- Definitions.

(a) “cess” means the cess payable under any State Act and

includes any sum recoverable under any such Act by way of .
Interest or penalty;

~ (b) “State Act” means any of the following Acts, namely:—

U.P, Act 1 ~ (i) The United Provinces Sugar Factories Control Act,

of 1938 1938; .

U.P. Act (i) The U. P. Sugarcane - (Regulation of Supplv and Pur- 3vdl
3{9)5{§V of chase) Act, 1953; and . E Mo ool 4
%‘g’i{‘ ocft : (iit) The U. P. Sugarcane Cess Act, 1956. 7) "‘o*vw""‘g/i Qb
1956, ’

-3, (1) Notwithstanding any judgment, decree or order of any(validation of
court, all cesses imposed, assessed or collected or purporting to have ;?g%oﬂj{e?io
been 1mposed assessed or collected under. any State Act during th

of cesses
period-begi f-Fanuary,-1960-and-ending. an under State

the-3rd-day._of Eebrua; shall be deemed to have been validly g£$m8¢
imposed, assessed or collected in accordance with law, as if the pro- Period.
visions of the State Acts and of all notifications, orders and rules

issued or made thereunder, in so far as such provisions relate to the
imposition, assessment and collection of such cess had been included

in and formed part of this section and this section had been in force
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at all material times when such cess was 1mposed assessed or collect-
ed; and accordingly,—

, VIR A )suib offﬁotheriproéeedmg’ishaﬁjb% miamt‘alﬂéd bor con-
. tinued in any court for 9% tefund fof any cess paid under any -
State Act;

ﬂa) ho court shall enforce a decree or order d1rect1ng the
LR tuddttatty tdess paid under any State Act; and :

2:(¢) cany) ieossldin sessed !y undgr gny'»Stat, f At
befora ithess3sd - da}i,ofst’eb»ruarm,_ 061 butrrnof:colleeted . before
that date, may be recovered (after assessment of the cess, where

aiid %”t?ésaé*fy)o i) (TR dr Prbviades &hde&ﬂ ‘Jhéi’c‘ Rator

” AQ?

jo

(2) Por the removal of doubts it is hereby declared that nothmg
,sgh section (1) shallbe consthuedsas, preventingnan: PRSP
(a) from questioning in accordance with théd%&'oﬁﬁoﬁﬁoﬁ

B v an)é ?,t'%‘f? Act a’nd rules made th enn;i\lg the a(s‘selsgrnenzt Qg any
“¢ess for any perlod or : .

Lepoitinfudt o

: big fod oteid or
L Repeal. Yo da@hedUsRs Smgarcane Gager( Ve
by repealed.
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